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BEFORE THE NATIONAL GREEN TRIBUNAL,

PRINCIPAL BENCH, NEW DELHI.

O.A. No. 847 of 2022

IN THE MATTER OF:

Jai Ram Dass Chawla &Anr.

Municipal Corporation Hisar &Ors.

............ Applicants
Vs.

......... Respondents

REPLY ON BEHALF OF RESPONDENT NO. 3 THROUGH
SMT GUNJAN VERMA, DISTRICT TOWN PLANNER, HISAR

|, the above named deponent do hereby solemnly affirm and

declare as under:-

il

That the above mentioned Application is pending before the
Hon’ble Tribunal and is fixed for hearing on 05.07.2023.

That as per order dated 06.02.2023, the Hon’ble Tribunal
directedfor filing Reply/response by respondents No. 1 to 6.
That it is submitted that the site namely Sunder Nagar, Barwala
Road Hisar falls in the Extended Municipal limits of Hisar Town
action, if any is to be taken by Urban Local Bodies Department
i.e. Municipal Corporation, Hisar as per directions given by
Hon’ble Punjab & Haryana High Court, Chandigarh in CWP No.
17048 of 2007 - Rajat Kuchhal& others V/s State of Haryana
and others.

That, it is further submitted that Sunder Nagar, Hisar stands
regularized vide memo no. 568-86 dated 17.12.2004 (copy
enclosed as AnnexureR-1) by the Urban Local Bodies

Department Haryana and after regularization,as per memo no

31220-222 dated 14.10.2022 (copy enclosed as AnnexureR-2)
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action against any violation within such regularized colonies is
to be taken by the concerned Municipal Committee/
Corporation under the provisions of Haryana Municipal Act,
1973 or under Haryana Municipal Corporation Act,
1994.Further as per the clarification in the letter (Annexure R-
2) no intimation regarding violation of Section 7(i) of Haryana
Development and Regulation of Urban Areas Act, 1975 has
been reported in the colony Sunder Nagar, Hisar by Municipal
Corporation Hisar till today.
In view of the facts and submissions made herein aboVe,
Town & Country Planning Department is not concerned at
present stage. Any direction passed by this Hon’ble Tribunal

shall be complied with.

Place: Hisar
Date: Q..M ‘CMJ\
- District Town Planner,
Hisar
VERIFICATION:

Verified that the contents of para No. 1 to 4 of
abovereply are true and correct to the best of my knowledge as
based on official record which | believe to be correct. No part of
it is false and nothing has been concealed therein.

Place: Hisar

Date: ‘cu,)
District Town Planner,
Hisar
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Anwercimer R-7.

r'7r—
Directorate of Town & Country Planning, Haryana
Ayojana Bhawan, Sector-18, Madhya Marg, Chandigarh, Phone: 0172-2549349
Web site tcpharyana.gov.in E-mail: tcpharyana7@gmail.com

To : '

All Sgnior Town Planner of the State, Haryana

All Dl.stn'ct Town Planner (field) of the State, Haryana

All District Town Planner (HQs)

Memo No: %) 22¢-222 Dated: |Y- o~ Lo22-
Subject Notification regarding applicability of provision of Act no. 41 of 1963 and

Act no. 8'of 1975 in the colonies regularized/ notified by the Government of
Haryana in Urban Local Bodies in terms of provisions contained in Haryana

Municipal Act, 1973, Haryana Municipal Corporation, 1994 and as per Act
no. 13 of 2013.

Reference:  In supersession to memo no. STP (E & V)/Misc-2/2016/477 dated 11.05.2016.

In respect to the subject referred above, it is hereby informed that in cases.
wherein the colonies have been notified from time to time by the Urban Local Bodies
Department under the provisions of Haryana Management of Civic
Amenities and Infrastructure Deficient Municipal Areas (Special Provisions) Amendment Act,
2013 or the prevailing Act/policies, it has been noticed that presently individual applies for
NOC under Section 7A of Haryana Development and Regulation of Urban Areas Act, 1975 from
Town and Country Planning Department prior to execution of deeds.

. It has came to the notice that various issues have been raised by the general
public at large at different forums contending therein that the said NOC from Town & Country
Planning Department is not required to be insisted upon considering the fact that the plot/
property part of colony already regularized by the Municipal Corporation/ Committee, as the
case may be, for which they even have also obtained prior NDC from respective
Corporation/Committee.

3. Further, instructions already stands issued by this Department vide memo no.
STP (E & V)/Misc-2/2016/477 dated 11.05.2016 to Director General, Urban Local Bodies that
action against any violations within such regularized colonies is to be taken by concerned
Municipal Committee/Corporation under the provisions of Haryana Municipal Act, 1973 or
under Haryana Municipal Corporation Act, 1994.

Hence, in view the above legal provisions and to avoid overlapping in
multiplicity of agencies, it is hereby clarified that:

a) There shall be no requirement of the NOC under Section 7A of Haryana Development
and Regulation of Urban Areas Act, 1975 in case of plots/ properties forming part of
the layout plans/ plans considered at the time of regularization/ the colonies by
Municipal Corporation/ Committee under their relevant statute/policies.

b) That in case, violation of Section 7(i) of Haryana Development and Regulation of Urban
Areas Act, 1975, is noticed at any time by Corporation/Committee within the
regularized colonies (in plots/vacant land), the same shall be referred to Town &

Country Planning Department, Haryana for appropriate action as per provisions of

Act/Rules. ,)“;/

i
Secretary-cum-Director General
For; Addl. Chief Secretary to Govt. Haryana

Town & Country Planning Department
Chandigarh
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R ) , e S
Endst. No: 3} 225 - & Dated: | Y- lo-gold

A copy of the above is forwarded to the following for information and further
necessary action in the matter:

1. Financial Commissioner, Revenue & Disaster Management Department, Haryana.
2. Director Urban Local Bodies, Haryana, Panchkula.
3. All Deputy Commissioners of the State.

N
(/fé,,“ "

2] District Town Planner (Enf.-HQ)
| For: Director General, Town & Country Planning
ie Haryana, Chandigarh

Endst. No: & ) 226 el 1910 Aol

A copy is forwarded to Project Manager (IT) to host the aforesaid instruction on

the website of Department. [ (1/
("

(24 1°] 2L-
District Town Planner (Enf.-HQ)
d{ For: Director General, Town & Country Planning
L Haryana, Chandigarh



